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SUBJECT: SENDING COPIES OF ORDER PASSED BY THEA 
BENCH IN APPLICATION NO, 

.., S 

Please find enclosed herewith the COPY of the Order 

paced by this Tribunal in the above said Applicatjon on 

Ef6CL: 	obove 

EPUTY REGISTRAR 
(JUDICIAL) 

RECEIVE 

Diary 	 ' 	 -) 

Date:.4.J./.7).... 



CENTRAL ADMINISTRATIVE TRIBUNAL 

B A N GA L DR E 

DATED THIS THE 18TH DAY or SEPTEMBER, 1937 

Hon' hie Shri Justice K.S. Puttasuamy, Vice-Chairman 
Present:I 	 and 

Han' ble Shri L.H.A. Rejo, Member (A) 

APPLICATION NO. 804/87 

Shri K. Mutturaj, 
S/a late B. Krishnaswamy, 
Hindu, ajed about 53 years, 
Southern Railway Luarters No.19, 
SALAR (Shirnoga District). 	.... 	Applicant. 

(Shri A.V. Srinivas, Advocate) 

V. 

The Estate Officer, 
Southern Railways, 
MYSORE. 

The Divisional Oeratin 
SuDerLntendent, Southern 
Railways, IIYSUPE. 	.... 	Resondents. 

f ( 	
This application havinli  come up for hearing to-day, 

I ' 	 Vice-Chairman made the following 

ORDER 

In this application made under Section 19 of the 

Administrative Tribunals Act, 1985 ('the Act'), the 

apolicant has challenjed order in Case No.15/86 dated 

6.5.1987 of the Estate Officer, Southern Railway, Mysore 

Division, Ilysore ('EU'). 

2, 	The impugned order is made by the EU under the 

Public Premises (Eviction of Un-authorised Occurants) 

Act, 1971 	the 1971 Act'). The Office has not raised 

objection on the jurisdiction of this Tribunal to 

entertain this application under tne Act. But notwithstanding 
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the same, we posed this question to Shri A.N. Srinivas, 

learned ccunsel for the applicant and heard him on tne 

same. 

3. 	An order made under the 1971 Act is not a service 

matter, over whicn this Tribunal has jurisdiction and 

power to adjudicate under the Act. The impuned order 

made by the EU has to be challenged by the apolicant 

before te appellate authority constituted and function-

ing under the 1971 Act, and not before this Tribunal 

under Section 19 of the Act. On this view, this aopli-

cation made before this Tribunal is wholly incamietent 

and is liable to be rejected. Je, therefore, reject 

this applicaticn as not maintainable. But this does not 

orevent the applicant from chailen,inj the imouned 

N. 	order 3eore the approriate forum under the 1971 Act. 
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